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Present :

Hon'ble Mr S. Biswas,' Administrative
Member

Present:

At the reqeust of the learned counsel
for the respondents two weeks time is granted
Mr V.M Thomas,
the applicant

for filing written statement.

learned counsel for is

present.

Post on 25.7.00 for orders.

P S

! T ’ Member(A)

The Hon'ble Mr Justice D.N.
Choudhury, Vice-~Chairman.

ist on 3.11.2000 for hearln%as

: already fixed. The respondents may fJ.le

' written statement in the meantime.

- 3L

vVice-Chairman

-
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: ‘The respondents are yet to file

| the written statement, On the prayer - ;
of learned counsel for the respondents ;

case is fixed for hearing ocn 23.3601e (
In the meagtlme the responaents may fil(

| written statement and the applicant ;’

also may file rejoinder within three /
‘ ' Ty
weeks. .
Member Vice~Chairman |
|
i
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23.3.01 A prayer has been made for ad journ-
ment of the case on the ground of
ailment of Mr V.M.Thomas,learned counsel
for the applicant. Prayer allowed.
List on 15.5.01 for hearing.
{
' LKL&M b~V
Member ; Vice=~Chairman
pPg
1505@21  Judgment delivered in open
Courte, Kept in separate sheets.
;LC et Applicatién is allowed, No order as

to costse’

—

Vice-Chairman
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T DATE OF DECISION:38+50200%ec -
| - m on e Ghil SwWapcop Shates _ _ _ - o - = = - - o __PETITIONER(S)
o _Mwe WMeThomas, e — - ADVOCATE FOR THE
- | - . PET ITIONER(S)
~VERSUS~
o _ . _unionof India & Ore._ . . .. - e RESPONDENT (S)
A | ADVCCATE FOR THE
B -~ fipy «B.G» #‘m’—-ﬁdﬂl-l‘c&dsoem ————— | RESPONDENT(S)

f. THE HON'BLE ﬂﬂo JUSTICE DoﬂcﬂiWDﬂlﬁY? VICE CHAIRMAN, .

THE HON'BLE MRe KoKeSHARMA, ADRINISTRATIVE FEMBER. -

1. whether Reporters of local papers may be allowed to see the
judgment 2 . '

2. Te Dbe referred to the Reporter Or net ? ;

3. Whether their Lerdships wish to see the fair copy »f the
judgnment ?

4. Whether the Judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Vice Chairman.

3 e e .




CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATT BENCH

Original épplication No4177 of 2000
Date of Order: This the 15th Day of May 2001.

HONGBLE MR.JUSTICE D.N.CHOUDHURY ,VICECHAIRMAN
HON'BLE aa.x.x.sm,m:wxmm‘m MEMBER
shri Suaroop Sharma o |
*Gaur{ Shankar®
Kench's Trace,- .
-Shillong=793004. see e Applicant,
By Advocate Mr.VeMeThomas,
. .vs-
1. The Union of India,

represented by the

Secretary to the Govt. of India,

Hinistry of Home Affaifs,
New Delhi-110001.

2. The Director (NE.1I)

Govermment of India,
Minigtry of Home Affairs ,
New Delhi~110001.

3¢ The Director,
North Eastern Police Academy,
(Govt. of India, Ministry of Home Affairsg)
Unsaw-793123, Umiam, Meghalaya. -

4. Baharul Imlam Lagkar
Asstt.Director(Lecturer)- Adhoc
North Eastern, “olice Academy
Umsaw~793123, Ukaiam, Meghalaya,

BY Mmte Hr.B.C.P&thak. Mdl..c.G.s.c'

QRDEER.

Do NeCHOWDHURY ¢ This applicatiom under Section 19 of

the Adninistrative Tribunal Act assailing the action of
the respondent No.3 in not extending the term of the appli=

cant's adhoc service, but replacing him by another
I\/\// adhoc appointee. An advertisement was publighed by the
Respomdent No.3 for £illing up, one post of Assistant

contd/=-2
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Director({Lecturer) in the North-Eastera Police Academy
on Mhoc' Basgise niving the required eligibility criteria
the applicant applied for the post. The interview was
held on 8th December, 1998, He was selected for the post
and appointed as Assistant Director (Lecturer) oa adhoc
basis for 179 days from 15.12.98 to 11.6.99, Before
expiry period of _t:he appoimtment the Respondent Ro.2

2gain advertised the post for adhoc appointment, Subsequently
interview was held and the applicant was once again apoine

ted as Agsistant Director(Lecturer) on adhoc basis for
another term of 179 days with effeét-. from 18.6.99 to |
13.12.99, vide order dated 15th Jume 1999, The post was
again advertised for adhoc appointment in the Assam
Tribune, Thq applicant again applied for that post. The
ivr.ttton tést and interview were held in January,2000.

The applicant appeared for the test and interview. There=

after the Respondent No.3 appointed another candidate,
the respondent No.4, as Assistant Director (Lecturer)
on Adhoc bagis.

Hence this application assailing the action of the

respondents as arbitrary and indiscriminatory, It is also
contended that among the members of the Board that conduce
ted the aforesaid interview there was no specialist on the
subject of sociology. Moreover, the Deputy Director(indoor)
who had earlier been a regular member of the Board was also
not made & member, In this application the applicant mainly
contended the policy adopted by the respondents in replacing
him now by another adhoc appointee. This according to the
applicant, is illegal and arbitrary. Theirespondent No.3
has rejected the rightful and legitimate claim of the

contd/=
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applicant and therefore the appmicant has approached this
Tribunal. The applicant submitted representation and there-
after submitted legal notice. The applicant moved this
application questioning the legitimacy of the action of

the respondents,

Notices were served on the respondents. Accordingly,
the case is fixed for hearing. The respondents did not file
any written statement,

Heard Mr.B.C.Pathak, Addl.C«G«5.C. appearing on
behalf of the respondents No.1,2 and 3. Mr.B,C.Pathak Addl,
CeGe5.Cs submitted the steps were already taken for regularie=
sation of the post. It was made cleared that thé advertisement
is made for filing up the post of Asgistant Director(Lecturer)
in the North Eastern Police Academy through UsPeS.Ce’

From the facts mentioned above it thus m that
the applicant was appointed to the post on adhoc bhasis. His |
services were yet to be regularised. Pathak also submitted
that the right of the applicant was of precarious nature and
therefore, their appointment for limited purpose and befo;e
expiry period ite;;;okﬁied any other person. In the instant
case in respondeat No.4 was appointed on the basis of the
selection. Mr.V.M.Thomags learneﬁ counsel appearing on behal £
of the applicant has submitted that as per legal policy for
public appointments are to be made on regular basis. There
could be no reagon for replacing him now by another adhoc
appointee., Accordingly the applicant contended that such
replacement was illegal and arbitrary. Mr.Thomas also submitted
that the actions of public aﬁthority is £o conffirm to the
content of Article 1%,o£ the Constitution. In supportof the
contention the learned counsel referred to the decision of
the Supreme Court State of Haryana -Vs~ Piara Singh(1992)(4)
SCC 118). In above Supreme Court Judgment it has been laid

contd/=~



down that an adhoc or temporary employee should not be
replaced by another adhoc or temporary employee. This
is to avoid arbitrary action on the part of the appointing
authority. Mr.B.C.Pathak also referred to the decision of
the Supreme Court Dr.(Mrs.) Meera Magsey, Appellant ~Vs-
Dro.S.R.Mehrotra & Others. The above decision mainly pertains
to £illing up the post of regular basis. The said case
faciilly distiné from the case, The contention of Mr.Pathak
that the app&icatigh is barred the principle of acquiescence
and waiver. For that purpose the decision of the Suneeta
Agarwal -Vs=State of Haryana and Others (2000) 2 SCC g15
was referred to. It is not a case where the appliocant canns2-
be held to guilsj of acquiescence., No justification was :
agsigned for replacing the applicant by another adhoce
The impugned action in replacing the applicant by another
adhoc is thus unsustainable, _

The respondents are directed to allow the applicant
and to continue hold the adhoc post till completion of
process of regularisation. Accordingly, application is

allowed. There shall however no order as to costse

<.\l

(KeKo SHARMA) (De —
. . P DeNeCHOWDHURY)
ADMINISTRATIVE MEMBER | VICELCHAIRMAN
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O.A. NO, /2000
BETWEEN
Shri Swaroop Sharma,
"Gauri Shankaprt
Kench's Trace,
Shillong=793004, -
| eessess Applicant.
\'\"———’/
AND .

1. The Union of India,
représented by the
Secretary to the Govt, of India,
Ministry of Home Affairs,

New Delhi=-110001.

2. The Director (NE-II)
Government of India,
Ministry of Home Affairs,
New Delhi-110001.

3. The Director,
North Eastern Police Academy,
(vat. of India, Ministry of Home Affairs),
Umsaw=793 123, Umiam, Meghalaya.

k. RBohonrul Jelon. Loskar
 AssH. Dinector (lackuner). - Aol hoc
Nov IK - Eosternn  Aofece /4&&0((“4\/

Umsoaw - 793 /23 Umlana '

L Mephaten

..+ Respondents.
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'DETAILS OF THE APPLICATION -

1. Particulars of ‘the Order against which the
Application is made -

This application is not being made against any
specific order passed by any of the respondents.
However, in the present application, the applicant
who was serving as Assistant Director (Lecturer)

on Ad-hoc basis in the North Eastern Police Academy
(under the Ministry of Home Affairs, Govt. of India),
is xkx seeking relief against the action of the
Respondent No.3 in not exfending the term of the
applicant's ad-hoc service, but replacing him by

another ad-hoc appointee.

2, JURISDICTION OF THE TRIBUNAL -

The applicant declares that the subject-matter
of the instant application is within the jurisdic-

tion of this Hon'ble Tribunal.

3. LIMITATION -

The applicant further declares that this
application is within the limitation period
prescribed under Section 21.0of the Administfative

Tribunals Act, 1985.

4, FACTS OF THE CASE -

v 421 That the applicant holds a Post-Graduate .
| Degree in Sociology from the North-Eastern
Hill University.

//41%4;11ﬁ?%7 _/é§¢éiw~%~cé

Contdeoe.. P/3.
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432 That an advertisement was published by the
Respondent No.3 in the"Meghalaya Guardianfidated
November, 23rd, 1998, for filling up, inter alia,

one post of Assistant Director (Lecturer) in the l

North-Eastern Police Academy on Ad-hoc basis. The

'required\qualification was Post=Graduate Degree in
 Sociology/Psychology/Social Anthropology, with two
years' research/teéching experience. The applicant,
having the required qualification, applied for the =,
Apost.‘The interview was held on 8th December 1998.a//

!

Thereafter vide order No. NEPA/EG/6/90/V41.ITI dated
9th December, 1998 issued by the Respondent No.3,
the apﬁlicant was appointed as Assistant Director
(Lecturer) on ad-hoc basis for'i79 days from 15.12.98
to 11.6.99. : _ T
AegRbaRL ¢

A'éopy of the aforesaid appointment order

‘dated 9th December, 1998 is annexed hereto and the

same is marked as Annexure-I..

A}

413 That pursuant to the aforesaid appointment

order the applicant joined the post on 15.12.98.

Thereafter,'before the period of appointment had
explred the Respondent No.3 agaln advertised the

post for ad-hoc appdointment in the Assam Tribune

dated 24th May, 1999. Subsequently interview was

held and the apblicant was once-again appointed as
Asstt. Dlrector (Lecturer) on ad-hoc basis for another
term of 179 days ‘W.e.f. 18.6. 99 to 13.12.99, v:.de

e

order No. NEPA/Apptt. (ADLec)/5/99/630-36 dated

S o 7 ContQeecees P/L{».
//5;@z}/ﬁ¢i79 , A o | |



.Dlrector (Lecturer) on Ad-hoc basms. @(

. -4 -

| dated ﬁ5th June, 1999. Thus the applicant continued

to serve for a second term as ad~hoc Lecturer.

A copy of the aforesaid appointment order

~ dated 15th June, 1999 is annexed hereto and the same

is marked as Annexure-II.

Ll ' That again the said post was advertised for
Ad=hoc appointment in the Assam Tribune dated 1st

DecemBer, 1999, against which the applicant applied.

‘While the selection was pending, the applicant was

appointed as Guest Lecturer w.e.f. 12.1.2000. However,

the pJicant could not join the post as Guest Lecturer

befaybe soon thereafter, pursuant to the advertisement
ed 1st December, 1999, the written test and interview
were held%gitégTﬁgsgagvy, 2000. The applicant appeared
for the said test and interview. However, immediately

thereafter the Respondent No.3 app01nted another

candidate, viz.. the Respondent No.h an Assistant 9

Az
P
i
435 That it is pertinent to mention here that .
among the members of the Board that conducted the

aforesaid interview there was no specialist on the

‘subject of sdciolong Moreover the Deputy Director

(Indoor), who had earlier been a regular member of the

o— <
Board, was also not made a member. L;///
4:6 That the applicant is not aware of any

Serviee Rules governing his case.'Hence, the applicant
who was aggrieved by his replacement by another Ad-hoc

N

Contd.... P/So '
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aopointee; sent a notice to the Respondent No.3

through CounSel dated 15.2. 2000 wherein he high-
11ghted the law laid down by the Apex Court that one
ad-hoc employee should not be replaced by another
"ad-hoc employee, but he should be replaced only by a
regularly selected employee;—The'applicant'also

: pointed out that the person who was appOlnted in the
applicant's place had not even cleared the written
examination. Further, the.appllcant stated that he

'had earlier served for two terms,of 179 days each
having been found suitable and eligible in all respects.
Hence; there'could be no reason for replacing him_noﬁ
by another ad-hoc appointee. Accordingly, the applicant
contended that such replacement WaS‘illegal.and
arbltrary and demanded that’ he may be immediately

' relnducted as Asstt. Director: (Lecturer) as before and
to contlnue h1m in that capacxty till regular selectlon

“and appoxntment is made. .

A copy of the aforesaid notice dated 15.2.2000

is annexed hereto and the same is marked as Ammexure-111.

AV That in reply to the a:oresaidvnotice dated
-15.2.2000 the applicant received a letter signed by the
'_Deputy Director, N.E. Police Academy, bearing No;NEPA/
| PF(A)/2/99/9130 dated 8th March, 2000, which contalned

‘merely two sentences as follcws H

_ "Remarks passed by the Director on the -
notlce dated 15. 2.2000 is’ reproduced below :
tHe is totally unfit for the post and due ‘

to him the last batch suffered a lot'.®

. ) - : id : . Contd;;.... P/é;
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" A copy of the aforesaid reply dated Sth

March, 2000 1s annexed hereto ‘and marked as Annexure-IV.

4:8 That by the aforesaid short sentence the
Respondent No.3 has rejected the rightful and

legitimate claim of the applicant and accordingly
the .applicant is approachlng thls Hon'ble Tribunal

seeking approprlate rellef.

4:9 . That in the meantime the UPSC already
advertised the aforesaid post of Asstt., Director
(Lectﬁrer) for regular selection and appointment, vide
Advertisement No.7 of 2000. The essential qualification
mentioned in the said advertisement are Post-Graduate
Degree in Psychology/Soc1ology/8001a1 Anthropology or
equivalent and 2(two) years' research or teaching
experience in any of the said subgects. Pursuant to

the said advertlsement the applicant has already

sublitted his application.

A copy of the aforesaid advertisement is

annexed herewith and the same is marked as Annexure-V,

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION -

N 5:1 - That'the applicent had been appointed on
ad-hoc basis for two terms after due test and 1nterV1ew
and after having been found ellgible and suitable for
the post: During the two terms he had discharged his
duties diligently and efficiently and there was no
complaint against him from any quarter. Hence, there

| was no Jjustifiable reason on the part of the respondents

for rep1a01ng the applicant by another ad~-hoc app01ntee.

Contd.... P/7.
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;5:2 " That it is & well settled principle of
service law. that one ad-hoc employee should not be
freplaced bp another ad-hoc'empioyee. This has been
‘held in several decisions of the Apex Court, more
;particularly in the case of .State of Haryana -Vs-
Piara Singh (1992(4)SCC 118). In paragraph-46 of

. the judgment it has been 1a1d down that "an ad-hoc
or temporary employee should not be replaced by

ranother ad—hoc or temporary employee. This 1s to
av01d arbltrary action on the part of the Appointlng
Authorlty". In the instant case by replacing the
'applicant by another ad-hoo app01ntee the Respondent
‘No.3 has acted most arbltrarlly, unreasonably and
1n total violation of the law laid down by the Apex

"Court.

J'5'3' That the remark’ passed by the Respondent No.3
on the notice sent by the appllcant through hlS Counsel,
is absolutely baseless and contrary to facts. In fact

~ the opposipe is true. The betch‘of students ‘whom -the,
appllcant had taught durlng hlS two terms had done
well in thelr examlnations except for a few. Thelr
performance was in no way inferior to the performance‘
of the preV1ous batches and there was never any complalnt

. from any-one of them regarding his fitness or teaching

-‘ability. Hence, the allegafion levelled by the

-ReSpondent No.3 is simply an after-thought for the

purpose of justlfying his 111ega1 and arbltrary actlon.

534 "~ That the ‘commendation given to the applicant
by the officers of the Academy, namely, by Shri T.
Chandrasekharan the then Joint Director and by Shri

ooy %MW - Contd..._l; p/e,
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Shri K.R. chetyifthe present Deputy Director (Indoor),

dated 31.12,98 and 6.2.2000 respectively are a testimony

to the applicanf's~erriciency, ability and diligence
and devotlon to duty. As such the allegations made by
the Respondent No.3 are absolutely devoid of truth,-

but}are simply the figment of a biaSed mind.

Copies of the aforesaid commendations dated

31.12,98 and 6,2.2000 are annexed herewith and the same

are marked as Annexures-VI & VII respectively.

5:5 That the Respondent No.3 (Sri K.K. Jha)

“used to pass disparaging remarks,about-religious'

minorities in front of the students thereby nufiting
the feelings of studenté belonging to such groups.->
The appllcant had politely asked Shri Jha not to pass .

. such remarks. But this was taken as an affvnnt and

since ‘then the Respondent No.3 (Shri K.K.Jha) turned .

against the applicant and ultimately he replaced the

_appllcant xu by another ad-hoc appoxntee. Hence, . the

appllcant submits that the real reason for dlscontlnulng
the appllcant was nothing other than personal grudge.
As such there was no valid and gustlflable reason for
repla01ng the petltloner who had proven his ablllty and
gained experlence in the Jjob.

A | , f
5:6'_" ' That the applicant submits that there was an

irregularity in the composition of the Board which

selected and recommended the Respondent No.4, in as much
: , _

~as ‘there was no member in the Board who was specialised

in Sociology ‘and the Deputy Director (Indoor) was also

kept out of the Board and thereby pregudlce has been,
caused to the appllcant. '

/4{iw4zfr*f77 /%é;£Z~JWW~¢L/ - Contd..... P/9..
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517 That the applicant submits that neither

was fhe applicant in any way unsuitable, nor wasuthe
new appolntee (Respondent No.h) in any way better
suited or better: quallfled than the applicant.

To the'lnformatlon of the appllcant, the new appointee‘
ﬂad not even cleared the written test. As such there
°was no justification in replacing the applicant by

v

appointing the Respondent No. &

]

5 8 v' That the applicant submits that by illegally
~and arbltrarlly cutting short his ad-hoc service the .
Respondent No.3 has deprlved the applicant of the"
opportunity to gain the teaching experience requlred
for regular appointment. Had he been continued in
service till regular selection, the appllcant would
‘haVe by then acquired ‘the necessary teaching experience.
As such by dlscontlnulng the appllcant the Respohdeht

'No.3 has committed a gross injustice.

519 That in any view of'the matter the action
of the reSpondent No.3 1n dlSCOnfinuing the ad-hoc -
gservice of the applicant and rep1a01ng him by'anotherv
ad-hoc app01ntee, is altogether unreasonable, illegai,

: arbltrary and contrary to establlshed law.

6 DETAILS OF REMEDY EXHAUSTED -

: That the appllcant states that he has no
other efflca01ous alternative remedy avallable to him
:end the notlce sent by him through his Counsel has
'also been disposed of against. the applicant.

Contd...;. P/10.
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7. MATTEﬁS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT - . ‘

 The applicant declares that he has not. 
filed any application, writ petition or suit regarding
the matter in réspect of which this application has
been made, before any Court or any other authority or

any other Bench of the Tribunal nor any such applica-

~ tion, writ petition or suit is pending before any

&

of them.

8. RELIEF SOUGHT FOR -

The applicant prays for the following relief
that the Respondent No.3 may be directed to immediately
reinduct the applicant as Asstt. Director (Lecturer)

in the North-Eastern Police Academy as before with

_retrospective effect from 1st February, 2000 and to

continue him in that capacity till such time as regular

selection and appointment is made.

9. INTERIM RELIEF PRAYED FOR -

' The applicant is not praying for any interim

rveliefo
10, ~ This application is filed through Advocate.
1. . Particulars of I.P.O.
I.P.O. NO. : 06 493247
Date of Issue ; /6 -5 - 2000
Issued from s Cruwohots H-0.
Payable at s Ciuwahatd
‘12, List of Enclosures -

As stated in the Index.

i Contdo LR P/11 .
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VERIFICATION

I, the applicant, Shr':i; Swaroop Sharma,

aged abou‘t ,Z? years, son of Shri D.C. Sharma, resident

'of t‘Gour':L Shankar“ Kench‘s Trace, Shlllong-’793004

“do hereby verlfy that the statements made in the above

application in paragraphs 4 2,3, 4!, %€, 48 and
¢ +o O ————  are true to my knowlwedge,
those made in paragraphs 4 '2 4 3,40 4:7 ambl $:9.

are my “information derived from records and those

-made in paragraphs 5 -1 'FD 5:9 are my hu-mble ‘

submissions based on legal advice and I have not

_‘ 'suppressed' any material fact.

And I sign this verification on ‘thlS /q day

(SIGNATURE)

of May,, 2000 at Guwahati.
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Gc: cm.nun of Tndm

_ mem' m Home Aflairs ‘
Usmiraaw - 'm}» 123 Umiam @ Mcghalaya
p ‘
No. NEPA/ L\J/'(S"C"')/\im Hy - Dtd. Umsaw, the 7 _th, Dec 08,

’)RI‘L‘Q

Shri Swaroop Sharma is hereby appainted as Assit. Director
(Levturer) on ad-hoc basis for a period of 179 days with effect from the

forenoon of 15/12/98 to 11/6/99 afternoan or till a regular appointment of
- Asstt. Director (Lecturer) i% made which-ever is earlier, in the scale of pay of

K. 8000-275- HJ()UI- p. ". plus other allowances as M(.hlll‘i‘ﬂl)'\. o the
Central Government k£ mplovees from tite o tinte.

‘the ad-hoc appoiniment however will not make Shri Swaroop
( . . .
Sharma catitled to claim any regular appointmeit.

o
=
EI

AMenta.

iNo. NEP/‘V’E(f.?r‘éi/'gifii'v’oi,H(V §7/[) -/ C  Ditd. Umsaw, iheﬂ th, Dec'9%.
Copy (o -

l) The Birector' i NE-1, Govt, of $The matter relating to the
Indin, Mimsty o Home frelection of Asstt. duecto
Affotrs, Mew Delhi, J(1.ecturery 1o under procens

Jurud M\u)ln ke wome e,
The Director, UPSC, Dhalpur }Services of an Agutt, Directos
House, Shajubon Roud, New -} (Leeturer) i essential mview
“Peth. Yot ON=ROing training
| tprogramie and tha:ef”vre i5
Yoot abwviatable,

?>
-

3) The T’I’AO(IB) Shillong-03.
43 The Aics Seetion. NEPA. insaw, Bdiapan.

\53/ Shri Swaroop Sharma, Assil. p.mctoz (Lecturer).
) Peraonal file,

--" ¢ sy
7) Otiice order fife.

HARRUIL

JAe -
el L e A

R I TN 3.‘&]-’:"‘!.")!:&;4‘.‘:&%““&%“)“ .
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' 7 North Eastern Police'Academy TR A
) N

i / : Government of India — /3 - / K -

' Ministry of Home Affairs 4 S
: Umsaw & 793 123 : Umiam : Meghalaya L NWVEXVRE - )l
@ No. ‘NEP/\/Apptt(/‘\DLec)‘/S/()‘)/%.\ 30 "/vé)td. Umsaw, lh'e/,g_th; June’99. ’{/)\

ORDIER

Shii Switroap Sharmi is herehy appointed as Asstl Director

(Lecturer) on ad-hoc basis lor v per iod of 179 days with effect from the

" forenoon of 18/6/99 to 13/12/99 afternoon or till a regular appointment of"
Asstt. Director (Lecturer) is made which-ever is earlicr, in the scale of pay
of Rs.8000-275-13500/- p.m. plus other allowances as admissible to the
Central Government Employees from time to time. :

The ad-hoc appointment however will not make Shri Swaroop
Sharma entitled to clatm any regular appoimntment.

(K.K.Jha )
. . e » Dircctor
Memo. ‘ AR (, / - '

w | e
No. Nlil’/\//\pplt(/\l)Lcc)/S/‘)‘)/'/'( Dtd. Umsaw, the /_y th, hune™99.
Copy to :-

1) The Dircctor (NEE-11), Govt. V'lhe  matter relating to the
of India, Ministry ol Home bselection o AsstL Dircctor
Aflairs, New Delhi. }(l,cclm'cr)' 1s  under process

. band likely to - take

2)  The Under Secretary, UPSC, fsome: time.  Scrvices of an
Dholpur Haouse, Shapahan  JAsst Director (L.ecturer) 18
Road, New Delhi. L essential i VICW of 7

| Lonpoing, fraining Progranumnes

1) The RPAO(I), Shillong-03. _
Ay The Ales Section, NEPA | Hmsaw, Barapant.

5)  Shri Swaroop’ Sharma, Asstt. Director (Lecturer) — for
information & necessary action, pl.

6) Personal file. . .

7y Office order file. : ’ ( /

Y/ |
é)/ A (v 9
(K Kha)

Director
HAHRITH :
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- Date 3~ 15-02-2000
To

The Director,

North LCastern Police . ACademy,
Unsaw-793 123, Umniam,
Meghalaya,

Sub ¢ Notice on behalf of my client
Shri Sweroop Sharma, "Gauxi Shankar®,
Kench's Trace, Shillong-793 004,

Six,

Under instructions from and on bohalf of my
above-named client, I give you this notice as follows

1, That my client was ébpointed &6 Asstt, Director
(Lecturer), vide your oxder No, NEPA/EG/6/90/Volel Il
dated 9th December, 1998, on id=hoc basi's for a period
of 179 days w;0.f, 19.12,98 to. 116,99, Tho sald
appointment was made after. advertisement and interview
and finding my client eligible and suitable for the
post.,

2, / Thet before the aforesaid period had expired,
the Gald\poat was advaertised agalin in the month of
May, 1999 for ad=hoc appointment and perauant to O
intervie@ hald,ny client was once again sppointed vide
your order No. NEPA/Apptt.(ADLoc)/5/99/630-36 dated
10th Zunai 1999 on sd=hoc bania for 179 doys w.e.f.
18,060,599 to 13. 12,99,

3. ¢+  That the sald post was again advertised for
ad—hoc sppointment in the Assan Tribune dated 1st
U@Cenber, 1999, ageinst which my client applied. while
Sl S Contd.s.. P/2,

e s 59 () /R.9.61 (n) F'INo 6 8
v v R RES AR P e B '(?

Btampo nffixed Ro,

g g ... Lo, e iaggerereesgresy s ;

n?ﬂﬂx (O/ /[/'\.‘? ﬂ.N}"\?E:l m‘\u—/u\h‘”""—
W e M N, ,C;. ................ Catestamp .
o et 2 f‘;w S QM -

hm..v;d:-,rt \ ol e eveeee R LR
DNV (Al i e T
fogcran . & h iy i\ \ )M. nam ) e it

— At RS e m s A1 R 4w e Gk S ek baee S et aerr aen s v e



”2-

the selection Was pending my client was appointed
as Guest Lecturer from §2.1.2000 till the 20th Basic
Course Classes are suspended, vide your letter of
appointment Noe 14011/1/88/‘@6/7723 dated 12th Funo,
2000, |

4, Thet pursuant to the last mentioned advertise—
ment a Test and Interview was held on st Febxuery,

2000 ond thexeafter you have appointed another candlidete
as 'Assistant Pizector ( Lacturer) on ad-hoc hasis

ra jocting the case of my cliqnt who had earliex served
for two texms on ad-hoc basis.

5. That 1t 18 a well settled principle of service
Low thst one ad—-hoc employee should not he replaced by
enothor ad-hoc employee. This has boen held in seversl
dacisions 0f the Hon'ble Supreme Court of Indiay more
partiéulaxly[%he case of state of Haryana ~Vg= Plara
Singh reported in (1992) 4 sCC Page~118, Tha'princxple
g 15 laid down in paxaQreph=46 of the Judgment as follows =
apn ad=hoc Ox temporsry employce should not be replaced
by enother ad—hoc OX tempor ary employea. He mugt be
replaced only by @ regulexly selocted employee. Thls
Ls to avold axrbitrexy sction on the part of the
Appointing Authoxity®, u

~ Therefore by replacing my cliént‘byvanéther
ad-hoc appointeas, you have claarly gone against the
Rule leid down by the Mpex Courte ‘

. o Contdeoses P/36

/
#",,‘"
7
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6. "~ That since my client had been appointed on‘
ad=ho¢ basis, there was no need.at all for advextising
the post agaln and again for ad-hoc appointment, In
view of the Supreme Court's,:uling my client's sexrvicas
ought to have been extended from time to time until
reqular gelection and appointment is made,

Teo That in the last advertisement published in
the Assem Tribune dated Vst Lecember,. 1999, thero 1g
a clear doviation from the earlior advert!sements in
regoxd to xoquiraed qualificetions, in as much as in
the earlier advertisements both teaching experience
and rosearch expexionce were montioned ag altexnativo
qualificatione. end this was in confoxmity with the
rocruitment Huleg of U,P. ScCey Wheroas in the adver-
tisement of 1st LUecember, 1999 regearch axparience
only has been mentioned. This daviatlon wes made merely
to deprive my client who had gsthered teaching '
experienco in the job, apart from having r@aearch
oxparienca, , .

8. That 1t hes come to the knowledge of my
cliant,that the person whom you have now eppointed

on ad=hoc basis, in the placo of my client had not
cleaxed the written exemination. Hence, the appoint-'
ment i1s totally 1llegal and axbitxary.

Contd, LX) P/d,,
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Qe f~ That 4t may be mentionad also that the |
Selection Board which recomm@nded the sald candidate
wag 6lso not properly constituted.

10, That nmy client had put in two terms of ad=hoc
service consisting of 179 days each and he had dischaxrged

'his dutios offlctently and there was no complaint

against him from any quaxter. Moraover, he had been
appointed as he was found suitable and eligible 1in
all respects. As such there could be no roason £or

replacing my client by anothar ad»hqc appointea.

11e That as por tho law laid down by the Hon'hle
Guprome Court of Tndia as well na the Hontblo Uauhatl
High Court, my cltont le entitled to got oxtungion of
soxyico aso “sott., Mirector (Lecturarx) in youx @ stabld gh=
mont until reguler gelection and sppointnent {s msde,

under tho aforocald fecte and . cixcumstancas,
1 call upon you to do £he neadful fox roinducting my
cliont as Asstt. Director (Lacturex) in the North-
Lagtorn Police Acedeiy as before and to continue him
1n that capreity till such timo as rogulox solection
and appointment is mada. This way kindly be done
tmmedietoly, and st any rate within 195(fifteen) days
from the date of raceint of this letterx, fuiling which

my client will have no -othex option but to seek relief

Contd.oooc p/so
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from sppropriate Couxts of lLew and in that

event you shoall be lisble for all the
CoONseqUANCO s, '

Yours faithfully,

gd\//

( VoM. THOMAS )
Advocate, '
Gauhati High urt, Guwahati.
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L 74/ i Applications on prescribed form are invited by 27th A’)rll. 2000 (4th May, 2000 In respect of ! 3\
Lo applications received only by post ‘hy post) from candidatet residing In Atsam, Meghalaya,
'ﬁ"t’f‘ @ St Arunachal Pradesh, Mizoram, Manipur, Nagaland Tripura, Sikkim, Jammu & Kashmir, Lahaul & Spitl O o? O -
4 7 tricts and Pangi sub-division of Chamba district of Himachal Pradesh, A&N Istands or Lakshadweep or abroad).:

E:E‘;‘{'/ay‘Scalc (Approxtotal emaluments excluding HRA & CCA) & Upper age limlts immediately follow name of the
/(' post. . . : g '
7| The date for determining eligibility of all candidates in every respect shall be the normal dosing date prewribed
for secwipt of applications viz. 27.4.2000, o :

DEFENCE MINISTRY “c“”;;i"f.“’”r’
1. One Sr. Photographic Offer In Dte of Public
Relatlons. Rs. 8000- 13500 (1.€. Rs. 10960). 35 yrs. EQ !
(A} : Edu* Matriculation/ School Final Pass froma
recog Univ/ Bd/ School or eqv. (B): Exp.: 7 yrs exp in
vatlous branches of Photography incl exp in Press '
Photography. NOTE : The candidates may be reqd to

C (Photogr:phy.

oan  1&B MINISTRY . :

5. One Dy Dic in Song & Deama Div. (Reswd for OBC) '
Rs. T0000-15200 (T.£. Rs, 137002. 48 yrs. EQ: (A): Edu: ()
De? or eqv. (i) Knowledge of modern theatre
techniques, stage craft & trends in contemporar
theatre. (i) Working knowledge of Hindi. (8) : {xp.: 5
yrs exp of producing/ directing stage plays, dance,
drama, operas, etc. OR 3 yrs exp in above flelds for

candidates possesting a Deg or Dip in Theatre Arts of a
tecog lostt,

SURFACE TRANSPORT MINISTRY
6. One Res Offcr (Wage Revision). Rs. 8000-13500 (T.E.
Rs. 10960). 35 yrs. EQ : (A) : Edu : Master’s Deg in Maths

or Stats or eqv. (B): Exp.: 3 yrs exp in dealing with
matters relating to wage Revision, Pay Structure,

undergo a pract test in various aspects o
HEALTH & F.W. MINISTRY

L One Dir (Ayurveda & Skddha) in Deptt of ISM&M.
Rs. 22400-24500+NPA @ Rs. 5600 p.m. (T.E. Rs. 45660 incl
HRA of 8400/- & CCA & DA). 50 yrs. EQ: (1) A recog
. | Med QualinAyurveda of Siddha included in,2nd or 4th
i | schedule to Indian Medicine Central Council Act, 1970
{48 of 1970). (ii) P.G. deg in Ayurveda or Siddha of a

recog Univ o1 Statutory State Bd or Council or Faculty Court/ Arbitration cases & allied matters concerning

in tndian Medicine included in 2nd Schedule to IMCC yees : .
Act, 1970 (48 of 1970). (iii) Enrolment In a Ceritral/ State Port & Dock Labour/ Emplo In Public Sector. ) :

Register tor relevant system of medicine. (iv) 20 yrs* ™ URBAN DEV MINISTRY

standin? in profession incl8 yrs exp as Head of P.G. 7. One St Res Offcr (Eco & Econometrics) in TCPO.

deptt of a speciality'in Ayurveda or Siddha:of a Univ or  Rs. 10000-15200 (T.£. Rs. 13700). 40 yrs. EQ: {A) : Edu (1)

1 | Med College or Res Instin or Teaching Insttn or Master’s Deg in Eco (with.Stats) or eqv. (ii) Knowledge
Hospital or Head of Health services in- Ayurveda or of Econometrics. (B) : Exp.: 5 yrs exp in conducting

Siddha. (v) Extensive pract & admin exp & (vi) Working  field studies & analysis of dev problems & thelr

knowledge of English, Hindi & Sanskrit or Tamil. evaluation or doing original res on planning & dev.

3. One Asstt Prof of Dentistry, Deptt of Health. - problems. .

Rs. 10000-15200+NPA (T.E. Rs. 17230). 40 yrs. EQ: (A):  UPSC oo

Edu: (i) A qual included in Part-1 or Part-i1 of Schedule . .
| 8.One Engr. (Resvd for OBC). Rs. 8000-13500 (T.E. Rs.
A .G. ‘
to Dentlists Act, 1948 (16 of 1948). (i) A P.G. deg in 10960). 38 yrs. £Q : (A) : Edu : Deg I1 Electron

Dental Surgery.from a recog Univ/ Insttn or eqy. (lii) :
, . ; . Eury o - Telecom Engg/ Elect Engg or e?v (B): Exp.: 2yrsexp
shd be regd with a Dental Council. (B) Exp.: 3yrs in operations & maintenance of Computer hardware‘.)

teaching exp in spediality as Tutor/ Demonstrator/ )
Registrar/Sr Resident/Lecturer after requisite P.G. qual. GOVT OF NCT OF DELHI
’ T aeven® 9. Fourteen Drugs Inspectors in Drug Control

(| S HOME MINISTRY “6me €t 77wl ilgll
" Onve Asstt L under Health & F.W. Deptt. (1 post each resvd for SC&
ST and 3 for OBC). Rs. 6500-10500 (T.E. Rs. 8905). 30 yvs.

4. One Asstt Dit {Lecturer) in North Easterti Police
Academy, Meghalaya. Rs. 8000-13500 (¥.E. Rs. 11260). 35 A . !
/N P | 0 ‘ ) £Q: (A] : Edu : Deg in Pharmacy or Pharmaceutical S¢
or Medicine with spedialisation in Clinlcal

yrs. EQ: (A): Bdu: P.G. Deg in Sociology/ Psychology/
Pharmacology or Microbiology or eqv. (B): Fxp.: 3 rn

Social Anthropology or eqv. (B) : Fxp.: 2 yrs1es/

teaching exp in any of subjects mentioned in EQ (A)
exp in mamdacture or |Nlln;1 of Blological & ¢pecia
producty specificd in Schiedule "€ & 'C (1) to Dsugs-

above, SPLCONCESSION : Rent free accommedation
Cosmetics Rules, 1945,

PPy

i available duly connected with the fadilities of light &
watet supply, . | cawseorg s e Tamere Ui, A s

@ Age Himits as on 27.4.2000. Ralasable Tos displaced perroms, Ex-Servicemen & Commitsioned Offcrs ind 8COv $SCOW/ |
Merltotious Sportsmen/ Sportswomen/ Widows, divorced women, women judicially separated from thelr husba'mb‘“d' ;
t] who are not remarried as per Govt orders issied from time to time. Age relaxation of 5 yrs admissible to those who
ordinaiily been domlctled in State of [&K duting period from 11,1900 to 31.12.1989 sul)lccl to submission of certiflcate
i} from District Magistrate of area or from any other authorlty designated by Govt in this behalf. Age Is relaxable upto 5 yrs
| for SC & ST Can(ﬂdams and upto 3 yrs for OBC candidates for posts resvdf for them, For Govt Servants age is refaxable
upto 5 yis unless stated otherwhe. YAge i also relaxable upto 5 yrs. (Le. wotal 10 yrs. for $SC/81 and 8 yis. tor OBC for
| posts reserved for them) for blind, deaf-mute and orthopaedically handicapped ')cnons for apptt to Group ‘A’ and

Group ‘B’ posts/services subject to submission of certificate from competent authority from Govt. Hospital/Medical
Board in support to thebr claims, subject atsa 1o fulfibnent of presaribed standards of medicat fithess of candidates
betore apptt. '

g

;-

' | ® Quals are 1elaxable at Cominissinn’s diwrﬂi?n.

o Mrescribed £Qs are minkium & mere possession ol same does not entitle candidates to be called for interview. Where
number of applications received in response 10 an Advt is large & it will not be convenient or possible ltar Commission
1o interview all the candidates, Corhmission may mstvic("mnn?m' of candidates 1o a reasonable limit by any or more of
the foliéwing mcthods : (a) On basis of either qualification and experience higher than the minimum prescribed in the
advedtisement, or (b) On basis of experience i relevant field, or () By counting experiend e before or after acqubsition ~
of essential qualilications, or (d) By fmlding aiscreening test, The ¢ am‘);dalr', should, thecetore, mentlon all the !
qualilications and expesience in relevant held ove mu‘} abave the minimum qualificatio’« and should attach attested/
selt certified copics of Centificates in support there of, :

D

B .

® [ ee iy Rs. 50 payable in form of €
payment is acceptable, No fee for

of (ee ,mhrrrt 10 siehmisdon of pre
felian Fimhasvy /NMision

octails uf posts, insliuctions & ap

ntral Rectt Fee Stamps ONLY to be altixed on applation form. No other mode of
C & ST chiididates. Physically handicapped persons e also exempted from payment
«tibed medical cedtificate. Candidates abroad shd o - lose fee receipt lsued by

lication fuimat in which candidates are to apply has been published with Advt in

taployment News dated 8.4.2000. Candudates are tequested 1o go through insteoolone printed in fnployment News
« .urluhy and satisly themielves that they mest with a‘l requiteents mentoned thevedn and (1 up fotm accordingly.
Candidates may atso submit arplicalions neatly typed on white paper (foolscap size 21 cins x 30 cms) in double space
and typed on only one side of paper. They shJ supesscribe envelope with following "A!)p!i(";iigcl_ in response to Adyt
No. 7/2000"". Applications not-conforming td lormat published in Employment News will not be enteitained. Completed
applications with endlosures together wi'?\ a self-addressed post card by affixing thereot an additional postage stamps of
Rs. 2.00 indicating Advt. No., item No, & Name of post shd be sent 10 8 cretary, Union Public Service Commission,
Dholpur Hoove, “hahjahan Road, New Delhi- 110011, 10 a3 to teach hiv onor belore presaibed dosing date.

© Candidates may kindly note that they need NOV apply tor applicati. - forms ta Union Public Setvice Commisslon,

I NOTE - “Applications must Hegent in the fonmat given in (_lclplnyn\r' ! Nciv..‘l Applications sent In any other format are
lable to be refedted,” Ay TTaeien A Bk '

on e

o am . e e e mem—t e saam e ........,.,.......J

L -— . -l a———e b
Tar any query, visit the Commisdon's Facititation Centre are Dial No. 1105271

ede mm e

Foi details see ;/-npluymef;; News/Ro:Ra; Samachar kssue dated 8.4.2000 published, by the Publications Division,
Minkery of 1 & B, Government of India, }ast Block IV, Level 7, R K Puram, New Delhi- 110066,

e i
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TO WHOM IT MAY CONCERN

I lz,‘a_zje the pleasure to certify about the 7’1}1'a‘1itié's of Mr.
Swaroop Sharma, son of Shri D.C, Sharma, a senior citizen of
Shillong. |

I know Swaroop Sharia for k_z pretty long time and
Jound in him lot of potentials. He is diligent, well riuinered has
liigh moral values. . o ' ‘

Mr. Sharma is af present serving the North Eastern
Police Acadenmy as an Asstt. Direclor (Lecturer). He have been
doing s duties with utiost devotion and dedication and by
continuing to do so can contribute nmuch to the Acadenry in future.

[ am conj’ideut of is capabilitics and strengtls.

[woish liim all success,

(1. Chandraseklran)
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TO WHOM ITMAY CONCERN

My éSsociatlon with Shrt Swaroop Sharm

1 15 since the last part of 1998, when &
e joined the North Eastern Police Academy as Assistant b

lrector(Lecturer), on Adhoc basis, .
~ During the last one year it was found that

Shri Sharma could fmpress upon the' }
staff and the cadets well, with his qualities of head and heart, - ‘

His diligent and pain taking habits are worth mentioning. Over and above his
academic proficiencies, he is a person with dynamism.

“He was found to be well skilled in handling video equipments. ,
Funderstand he fs also a diploma holder on vtd:eo,c‘_edltlng and sound recording, %
‘ |

I wish'him a prosperous and successful life. .
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